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3. The Learned Counsel for the Respondent i/b Ganesh & Co has stated that he

is not aware about the past Orders, however, seeking adjournment.

4. Since the Reply is not on record, therefore, following the observations of the

past Order, right to file the Reply is forfeited.

5. Since the pleadings are othenruise complete, matter shall be heard on

08.06.2017 after the Couft Vacation is over.

M.K. Shrawat
Dated: O6.O4.2OL7 Member (Judiciat)
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